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ORDER_ (Oral)

Hon’ble Shri V.K. Majotra, Member (A)

We are disposing of this Contempt Petition
after hearing the learned counsel of respondents and
considering the material available on record.
OA-163/2002 was partly allowed vide order dated
18.12.2002 with the foilowing
observations/directions:-

"However, ‘having regard to the ratio 1in
P.V. Hariharan’s case (supra) though we

are of the view that applicants have been

I

_—




. .

discriminated in the matter of accord of

upgradation and higher pay scale w.e.f.
1.1.96 with their counter-parts DCIOs 1in

IB, we partly allow this OA and set aside
the orders passed by the respondents on

7.2.2001 and direct respondents to
re-consider the issue of according

upgradation to applicants w.e.f. 1.1.96 in
the 1light of the observations made above

and particularly the enbloc upgradation
accorded to their counter-parts in IB.

This exercise shall be done by passing a
detailed and speaking order within a period

of four months from the date of receipt of
a copy of this order. If the respondents

decide to accord them the benefit from
1.1.96 applicants shall be entitled to all

conseqguential benefits. No costs"”.

2. Learned counsel of the respondents stated that

respondents have passed detailed and speaking order in

v terms of the directions contained in Tribunai’s order
of 18.12.2002 on 27.2.2003 (Annexure-2). We are in
agreement with the'1earned counsel of respondents that
respondents have passed a detailed and speaking order
in terms of the directions of this Tribunal and as
such have not committed any deliberate and
contumacious disobedience of the court’s orders. The
petitioners have also prayed in i&ternative for
initiation of contempt proceedings anﬁfihat a clear
direction may be issued to the contemners to implement
the Tribunal’s orders dated 18.12.2002 which, too,

cannot be allowed 1in view of the orders passed by

respondents dated 27.2.2003.

3. Contempt Petition is dismissed. Notices
to the alleged contemners are discharged. File to be
consigned to the record room.

lrisfebm o ~,

/M-

(V.K. Majotra) (Smt. Lakshmi Swaminathan)
Member (A) Vice-Chairman (J)




